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ACT  No.  4   OF  2011.

AN ACT FURTHER TO AMEND THE GREATER
HYDERABAD MUNICIPAL CORPORATIONS
ACT, 1955.

Be it enacted by the Legislature of the State of
Andhra Pradesh in the Sixty first Year of the Republic of
India as follows :-

The following Act of the Andhra Pradesh Legislature
received the assent of the Governor on the   20th January,
2011 and the said assent is hereby first published on the
22nd January, 2011 in the Andhra Pradesh Gazette for
general information:-
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ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS Etc.

No. 4]    HYDERABAD,  SATURDAY,  JANUARY  22, 2011.



1. (1) This Act may be called the Greater Hyderabad
Municipal Corporation (Amendment) Act, 2011.

(2) It shall be deemed to have come into force on
the 25th September, 1986.

2. In the  Greater Hyderabad Municipal Corporation
Act, 1955, in section 5, in Explanation (ii), at the end,
the following words shall be added, namely:-

“without reference to the classification but
including the creamy layer amongst such Backward
Classes of citizens.”.

3. The  Greater Hyderabad Municipal Corporation
(Amendment) Ordinance, 2010 is hereby repealed.

Short
title
and
commence-
ment.

Amend-
ment of
section 5,
Act II of
1956.

Repeal of
Ordinance
No. 8 of
2010.

A. SHANKAR NARAYANA,
Secretary to Government,

Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING,
AT LEGISLATIVE ASSEMBLY PRESS, HYDERABAD, 2011.

2       ANDHRA  PRADESH  GAZETTE  EXTRAORDINARY     [Part IV-B





























R.N.I. No. TELMUL/2016/73158
HSE No. 1051/2023-2025 ,

[Price: Rs. 3-00 Paise.

. THE TELANGANA’ GAZETTE
PART IV-B EXTRAORDINARY
PUBLISHED BY AUTHORITY

No. 3] HYDERABAD, SATURDAY, JANUARY 4, 2025.

TELANGANA ACTS, ORDINANCES AND 
REGULATIONS ETC.

The following Act of the Telangana Legislature 
received the assent of the Governor on the 3rd January, 
2025 and the said assent is hereby first published on 
the 4th January, 2025 in the Telangana Gazette for general 
information:-

ACT No. 3 OF 2025

AN ACT FURTHER TO AMEND THE GREATER 
HYDERABAD MUNICIPAL CORPORATION ACT, 
1955.

Be it enacted by the Telangana State Legislature in 
the Seventy-Fifth Year of the Republic of India, as follows:-

1. (1) This Act may be called the Greater Hyderabad Short title 

Municipal Corporation (Amendment) Act, 2025. comment

(2) It shall be deemed to have come into force with ment 
effect from 03-10-2024.

A.178 (rsn)
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Insertion 
of new 
section, 
374-B.

Act No. II 
1956.

Repeal and 
savings. 
Ordinance 
No. 4 of 
2024.

2. In the Greater Hyderabad Muni'cipal Corporation Act, 
1955, after section 374-A, the following section shall be 
inserted, namely,- 

“Power to 
protect the 
Assets of the 
Corporation 
and the 
Government.

374-B. Notwithstanding anything contained in 
this Act, it shall be competent for the 
Government to.empower any officer or agency 
or authority to exercise any of the powers of 
the Corporation and the Commissioner vested 

in them by or under this Act to protect public assets like 
roads, drains, public streets, water bodies, open spaces, 
public parks, etc vested in the Corporation or under State 
Government and preserve them from any kind of 
encroachments, in the manner prescribed by the 
Government as it deems fit from time to time, for the 
purpose of Disaster Response and Protection of public 
assets”.

3. (1) The Greater Hyderabad Municipal Corporation 
(Amendment) Ordinance, 2024 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any 
action taken under the Greater Hyderabad Municipal 
Corporation Act, 1955, as amended by the said ordinance, 
shall be deemed to have done or taken under the 
corresponding provisions of the said Act, as amended by 
this Act. ..

R. THIRUPATHI,
Secretary to Government, 

Legal Affairs, Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING AT
LEGISLATIVE ASSEMBLY PRESS, HYDERABAD.




